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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDER ABAD BENCH

AT HYDERABOD |
- |

OB .No . 634,/92 4  Date of Order:}29.7.1992,

BETWREN 3

P.Narayana .e Apglicant.

AND |
|

1, The Superintendent of Post |
Cffices, Cuddapah Division.

2. The Superintendent of Pos
Offices, Anantapur Division.

3, The Director General of !
Posts, New Delnti, .. Respondents,

!
Counsel for the Applicant %r.Kzishna Devan.
!

Mr ,N.V.Ramana

E,
- |

Counsel for the kespondents, .

COL.ANM (

. r
HON'BLE SiRI T.CHANDRASEKHARA REDDY, MEMSER (JUDL. )
|

I
4
_ ‘ ‘
(Crder of the 5ingle Member EEnéh delivered by
Hon'ble Shri T.Chandra Sekhara Reddy, Member (Judl.) ).
| f

TCN——"f -

|



v

: F - .
This is an epplication filed ugéer Section

) |
19 of the idministrative mribunals ACt to decla}e that

* ,..,r
the applicant 1s entitled to the Daily allowance at the

admissible rates and the reimbursenent of mass jand rent

charges incurred by the applicent during the pfriod of nis
9 to 6,10,1989 and

Jt and pr..per
;

in the circumstences of the cese. r
r

. ; | . .

The facts giving rise to tthUOA in brief

|

are as follows: '

I

| .
2. The applicent is working asfPostal Assistant

training in PTC Mysore from 17.7.198

pass such othel order or orders as may deem I

| !
in the Sub-Post Cffice, Kaembadur, in the &nantapul Division,

I
IRt Yot o f ) .
Formerly the applicant had worked as 5DI(p) [Cuddapah douth
!
Sub-Division and while working so he was qualified for
F
promotion as Postal Assistant in the examination held in- the
: -

year 1v88, Thereafter the epplicant was de?uted o undergo
"Induction to PA'S Traininy in PTC Mysore" és per the orders
of the First responcent Gated 12.7.1989, The applicent
actually underwent training from 17,7.1989;to 6.10,1989, The
respondents have paid only travelling allo&ances to the
applicent for performing journey from his ﬁeadquarters to
Mysore where ne had to undergo the said tréining. But the

,
resnondents have not paid the daily allowﬁnce to the applicar
The.applicant himself_had.barne'all the e#penses at Mysore
during the period of his training,.;So th% applicant has
filed the present CA for the relief/relie%s as indicateé &bo
3. | Today we have heard Mr.grishna Deven, Advo
for the epplicant and Mr.N.V.Lamzna, StaQGing Counsel for ti

resgondents at the &dmission stage,

4, In view of the orders @ated 12.7.1989'by

the respondents the apolicant had gone tb My sore to underg
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Copy tolg=- f

e
1. The Superintendent of Post Offjces, Cuddapah Division:if
2. The Superintendent of Post O9ffices, Anantapur Division,

3. The DPirector General of Posts, New Belhi,

4, One copy to Sri. Krishna Devan, advocate, 2-2-1164/20-B
Tilaknagar, Hyd-44,

5. One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

6. One spare copy.

Rem/-
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training and also had completed the said training, While

unoe1g01ng training naturally thards poarding and lodging <

¢

- |

anlges the apbllcgnt wauld huve met w1th s0me exoenSPs

Ebr z1l purposes it has got to be teken:«that tﬁe spplicant

. , - s l .
was"out side the.headquarters”.on official duty while unCer
. " I .

.. going the said traininy, S0 &s. the applicant had been on

official duty out'siée the headquarters it willl pe fit and

o a .

. |
preper to direct the ze5pondents to p@y the a;Fllgmnt the -

dully allowances and othef charges to which ha is entltleo}to,

5. Hence we direct the resnondents to reimburse

in accordance with zules,

I
to the appiicant tne daily allOdeceJ‘nd other charges 1f any

for wnhich the applicent is entitled in accordénce with rules
for the said perioé of training from 17,7.158%9 to 6.,10.1989
|

the applicent had underwent in Mysore. If any payments had

already been»r-?fthe Same shall be deducted érom out of the

amount that is payable in pursuence of tnis qrcers of the
Tribunal, This order shall be implementod within 3 months

from the date of communication of the same,, .ith the
i
above said ¢irections OA is allowed at the admission stage,

. o '
The parties shall bear their own Costs,

J -(’g\ﬁmrdﬂﬁgal‘\;-f
(T, SHANDEASEKHARA “EDDY )
Membe J:(Judl )

Dated : 29th July, 1992.

{(Dictated inthe Open COuft? w
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TYPEL BY COMPARED BY

CHECKED BY APPRCOVED BY

N TEE CEITRAL ADmINISI‘RAI‘IVE TRI%
- BURAL 3 HYCERABAD BENCH,

THA HC» 3LE XK.

AND

THE HON'BLE MR.%, BALASUBRAMANIAN M(a)

THE HON'BLE MK.T,CHANDRASEKHAR REDDY /
MEIMBEFE (J) ' -

AND

THE HON'BLE IMR.C.J\ ROY : MEMBER(J) -

Dated: QQ /711992 "

- . N s .
QRLCER /JUDGMENT

P B AN —— .

. .
0.A.No., 6347)q 2

| Tedlio, - (W.PNer——o ).
Adm;Mrlm dJytA/

Allowea
- Lisppsed of vith directions

Dismissééd for B=fault,
M,A .Orde}.:ed/Rejecte'd.

—No—order as to costs.

Gllttll ldmmm!ttu T jsanal

ESPATCH .

‘T 161692 -
m»nrRABAD BENGH.
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